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THE MEGHALAYA BORAD OF SCHOOL EDUCATION ACT, 1973.

(Received the assent of the Governor on the Seventeenth April, 1973)
[Published in the Gazette of Meghalaya, Extra-ordinary,

to provide for the establishment of a Board of School Education to regulate, supervise
and develop School Education in Meghalaya.
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MEGHALAYA ACT 10 OF 1973

(As passed by the Assembly)

dated the 21* April, 1973]
An

Act

Be it enacted by the Legislature of Meghalaya in the
Twenty-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Meghalaya Board of

School of Education Act, 1973.
(2) It extends to the whole of Meghalaya.

(3) It shall come into force on such date as the State
Government m ay, b y notificationi nt he Official
Gazette, appoint.

(4) From t he da te on which t his A ct ¢ omes i nto
force, t he Board of S econdary E ducation, A ssam,
shall ¢ ease to exercise its jur isdiction over the
educational institutions in the State of Meghalaya;

Providedt hatt he B oardof S econdary
Education Assam, shall continue to have the s ame
jurisdiction as now e xercised by itin the S tate of
Meghalaya ove rt he H igh and Higher S econdary
Schools till such time as the State Government by a
notification in the Official Gazette, may appoint.

. In this Act, unless there is anything repugnant in the

subject or context, -
(a) “Board” means the Meghalaya Board of S chool
Education established under this Act;

(b) “Chairman” means the Chairman of the Board ;
(c) “ College” me ans any college or ins titution

situated in Meghalaya and maintained or admitted to
the privileges by the University ;
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(d) “E ducation Department” means the D epartment
of Education of the Government of Meghalaya ;

(e) “Fund” means the Meghalaya Board of S chool
Education Fund constituted under this Act;

() “High School” means a school or department of a
school g iving i nstruction i n S chool E ducation a nd
preparing s tudents f or the M atriculation or H igh
School Leaving Certificate Examination ;

(g) “Higher S econdary School” m eans a s chool or
department of a school giving instruction in S chool
Educationa nd pr eparings tudents for H igher
Secondary School Leaving Certificate Examination ;

(h) “Primary E ducation” m eans e ducation i mparted
in a Primary or Junior Basic School or its equivalent;

(1) “Professional and V ocational S chools” m eans a
school or 1 nstitution i mparting t echnical e ducation
and vocational instruction upto the diploma level ;

(j) “recognised” means recognised by the Board for
the pur pose of a dmission t o t he pr ivileges of t he
Board or, prior to recognition by the Board or, prior
tor ecognitionb yt he Board, b y any U niversity
established byl awi n Indiao rb y any Board
recognised by the State Government;

(k) “r egulation” m eans ar egulation made b yt he
Board under this Act ;

(1) “r ule’m eans ar ulem adeb yt heS tate
Government under this Act ;

(m) “School Education” means such Education as is
designed to meet the needs of the stage of Primary
Education and precedes i mmediately the s tage of
Degree E  ducation (  including P re-University)
controlled by any U niversity e stablished by law in
India, or by a Board constituted by Government for
this purpose and it includes technical education and
vocational i nstruction u pto t he di plomal evel and
Education in Higher Secondary Schools ;

(n) “Secretary” means Secretary of the Board ;

(o) “U niversity” m eans t he U niversity exercising
“jurisdiction” in Meghalaya.
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Incorporation of 3. (1) The State Government shall, as soon as may

the Board. be after the commencement of this Act, establish by
notification, B oard f or r egulation, s upervision a nd
development of S chool E ducationi n a ccordance
with the provisions of this Act.

(2) The Board shall, by the name of M eghalaya
Board of School Education be a body corporate with
perpetual succession and a common seal, and s hall
have the power to acquire and hold any property, to
transfer any property held by it, to enter into any
contract and to do all other things necessary for the
purpose of carrying out its duties and functions, and
shall by the said name sued or be sued.

Constitution of 4. The Board shall consists of the following members,
the Board. namely:-

Ex-Officio Members —

i.  Directoro fP ublic Instruction, M eghalaya
Chairman.
ii.  Director of Industries, Meghalaya.
iii.  Director of Agriculture, Meghalaya.
iv. Director of Health Services, Meghalaya.
v. All Inspectors of Schools.
vi. Members to be nominated by Government:-

(a) Five teachers of whom at least 2 are women
and at least one is a Primary Teacher and one is

a College Teacher.

(b) Two teachersf rom P rofessional and
Vocational Schools.

(c) One Representative from the University.

(d) One Representative from each of the District
Councils of the State.

vii. The S ecretary o fthe Board to be appointed by
the Government.

Co-opted Members:-
viii. The B oard s hall ha ve t he pow er t o ¢ 0-opt not

moret hant wom embersf roma mong
distinguished educationists.
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The names of the persons nominated or co-opted as
members of t he B oards hall be publ ishedb y
notification by the State Government.

Term of office of member:-

1.  Nominated members s hall hold office fora
term of t hree years fromt he da te of t he
notification published under section 5 and the
term of office of the co-opted members shall
terminate on the s ame da te as t hat of t he
nominated members :

Provided that the State Government may,
by notification, e xtend the term of o ffice of
all such members by a p eriod not ex ceeding
one year.

ii.  Notwithstanding th e e xpiry of t he t erm of
three years specified in clause (1), the term of
office of t he out going m embers s hall be
deemed to e xtend to the date on w hich the
names of the newly nominated members are
published under section 5.

(1) A person shall not be eligible for nomination or
co-option a sa m ember of t he B oard o r of t he
Committees formed by it , if he —

(a) has been adjudged by a court of law to be
of unsound mind ;

(b) has been convicted by a court of 1aw for
an offence which is declared by the State
Government t o be a n of fence i nvolving
moral turpitude as provided in the rules.

(2) If anom inated or ¢ o-opted m ember of t he
Board or of any Committee formed by it becomes
subject to any of the disqualifications specified in
sub-section ( 1) hi s m embership s hall t hereupon
cease.

(3) All disputes relating to the eligibility of any
person f or nom ination or ¢ o-option s hall be
referred to the State Government whose decision
on such matters shall be final.
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8. (1) A member of the Board, otherthanan ex-
officio member, may resign his seat by giving notice
thereof in writing to the Chairman, and such member
shall be deemed to have vacated his s eat from the
date of ac ceptance of hi sr esignation by the
Chairman.

(2) T he S tate G overnment m ay, b y not ification,
remove any nom inated or co -opted m ember who
remains abs ent from t hree cons ecutive meetings of
the Board without the leave of the Board.

(3) Inthe event of a casual vacancy oc curring by
resignation, r emoval, death or disqualification o fa
member, such vacancy shall be filled by nomination
or co -option, asthecasemayb e,inthem anner
provided in section 4.

(4) Any person nominated or co-opted to till a casual
vacancy s hall hold office for the une xpired por tion
of the term of office of the member in whose place
he is nominated or co-opted.

9. (1) (1) Ordinar Meetings : - The Board shall meet
not less than four times a year but 3 months s hall
not intervene between two successive meetings.

(i1) Special M eetings:- The C hairman or the
Secretary m ay, ata nyt ime, a nds hall upon t he
requisition made by not less than one-third members
of the Board other than the ex-officio members, and
on a date not more than twenty-ne days or the receipt
of s uch requisition, c all a s pecial m eeting o f't he
Board.

(2) T wenty-one da ys’ notice s hall be given for
ordinary m eetings o ft he B oard and seven d ays’
notice for special meetings.

10. (1) The quorum for every meeting of the Board
shall be seven.

(2) S ubjectt ot he pr ovisions ¢ ontained i n
subjection ( 1) no actor proceedings of the Board
shall be invalid merely by reason of the existence of
any vacancy among the members of the Board.
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11. (1) T he following s hall be t he of ficers of t he
Board, namely:-

(1) the Chairman, and

(i1) the Secretary.

(2) The B oard may appoint s uch ot her of ficers
and employees as it considers necessary for efficient
discharge of 1 ts functions unde r t his A cton s uch
terms a nd ¢ onditions a s m ay b e de termined by
regulations.

12. Subjectto any general or s pecial or der of t he
State G overnment, t he pr ovisions of t his A ct, and
any rules m ade t hereunder, t he Board s hall ha ve
generallyt he pow ert o regulate, supervise and
control S chool E ducation, a ndi n pa rticular the
powers and duties mentioned below:-

(1) to prescribe c ourses of instruction for P rimary,
Higha nd Higher S econdary Schoolsa nd
Professional or Vocational Schools ;

(i1) to conduct and supervise examinations based on
such c ourses or to cause to c onduct and s upervise
such examination ;

(ii1) to admit to its examinations on conditions, that
may be pr escribed b y r egulations, ¢ andidates w ho
have pur sued t he pr escribed c ourses o f i nstruction
and a Isot ot ake s uch disciplinary action a gainst
candidates as may be prescribed by regulations;

(iv) t o de mand a nd r eceive s uch f ees as m ay be
prescribed by regulations ;

(v) to publish the results of its examinations:-

(vi) to grant c ertificates to students pa ssingt he
examinations ;

(vii) to institute and award scholarships prizes, etc. ;
(viii) t o pr epare, publ ish a nd s elect t ext book a nd

supplementary books or to cause to prepare publish
and select such books ;
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(ix) to lay down c onditions of recognition of High
Schools and ot her s chools preparing ¢ andidates for
High School courses and other courses prescribed by
the Board ;

(x) to recognise High and Higher Secondary Schools
and P rofessional a nd Vocational S choolsa ndt o
withdraw such recognition ;

(xi) to take such disciplinary action as it thi nks fit
against institutions as prescribed by regulations ;

(xii) to adopt measures for study and examination of
problems in the field of School Education ;

(xiii) to advise Government on ph ysical, moral and
social welfare of students in recognised institutions
and t o pr escribe ¢ onditions for t heir r esidence a nd
discipline ;

(xiv) topr escribe ne cessary qualifications of
teachers in recognised schools ;

(xv) to or ganise s eminars and p rovide “in-service”
Training Courses ;

(xvi)t or eceive grantsf rom G overnment and
donations from private individuals or A ssociations
for specific or general purposes ;

(xvii) to call for reports from the Director of Public
Instructionont hec onditions of r ecognised
Institutions or  of Institutions a pplying for
recognition ;

(xviii) to advise Government on r e-organisation and
development of School Education;

(xix) to advise r elating to any m atter within the
provisions of this Act on which the Government may
consult the Board ;

(xx) to appoint officers and other employees of the
Board and to prescribe, by regulations, the terms and
conditions of their service ;

(xx1) to institute by regulations for the benefits of its
officers and other employees such pension, gratuity
and pr ovident funda sitm ay deemfitins uch
manner, and subject to such conditions, as ,may be
prescribed by regulations ;
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(xxii) to  delegate a ny ofits pow ersto any
Committee constituted under this Act ;

(xxiii) to administer the Meghalaya Board of School
Education Fund ;

(xx1v) top receive, purchase and hold any property,
movable or immovable, w hich m ay be come ve sted
init,and to dispose of all or any of the property,
movable or immovable belonging to it, and also do
all other acts incidental or appertaining thereto ;

(xv) to do such acts and things as may be necessary
to carry out the purposes of this Act ;

Provisions that the power of the Board shall not
extendt ot heP rimaryS chools established,
constructed or m anaged b y t he D istrict C ouncils,
unless the State Government, after consultation with
the D istrict C ouncil ¢ oncerned b y not ification
empowerst he B oardt o exerciset he pow ers
aforesaid in respect oft heP rimary S chools
mentioned above.

13. N otwithstanding anything contained in this
Act —

(1) T he S tate Government s hall ha ve t he right t o
addresst he B oard with referencet o anything
conducted or done by the Board and to communicate
its vi ews on any ma tter w ith which the boa rd is
concerned.

(2) The Board shall report to the State Government
such action, if any, as it proposes to take or has taken
upon the communication of the State Government.

(3) T he S tate Government m ay, after c onsultation
with the Board, issue such directions consistent with
the provisions of this Act, as it may think fir, and the
Board shall comply with such directions.

(4) The State Government may, by order in writing
specifying the reasons thereof, suspend the execution
of any resolution or order of the Board, and prohibit
the doing of an act ordered to be done by the Board,
if the State Government is of the opinion that such
resolution, or der or actisin e xcess of the po wer
conferred upon the Board by or under this Act.
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(5) The State Government may, after consultation w ith
Board, suspend or remove a member whose continuance
asa m ember of t he B oardi sc onsidered t obe
detrimental to the interests of the Board.

14. A fundto be called the M eghalaya Board S chool
Education Fund, shall be constituted and sums received
by, or on be half of, the B oard under t his A ct s hall be
placed to the credit thereof.

15. All moneys at the credit of the Fund shall be kept in
the G overnment T reasury or the Bank of India or the
Meghalaya C o-operative B ank, Ltd., asthe Board may
determine.

16. Subject to the provisions of this Act, the Fund shall
be a pplicable onl y t o t he pa yment of t he ¢ harges and
expenses incidental to matters specified in this Act.

17. The accounts of the Board shall be audited only by
such agencyas m aybe s pecified byt heS tate
Government and a copy of the audited accounts shall be
submitted by the Board to the State Government by such
date each year as the State Government may specify.

18. (1) It shall be the duty of the Chairman to see that the
provision of this A ct and the regulations made under it
are faithfully obs erved, and the de cisions of the B oard
are dul y i mplemented a nd he s hall ha ve a 1l pow ers
necessary for this purpose.

(2) The Chairman shall have power to convene meetings
of the Board.

(3) W hen any e mergency a rising out of a dministrative
business of t he B oard r equires i n t he opi nion of t he
Chairman, t hat i mmediate a ction s hould b e t aken, t he
Chairman shall take such action as he d eems ne cessary
and report his action to the Board at its next meeting.

(4) T he C hairman shall ex ercise s uch ot her po wers as
may be prescribed by regulations.

19. The S ecretary o ft he Board shall be the p rincipal
administrative, officer and shall, subject to the control of
the Chairman, perform such duties as may be prescribed
by regulations.

20. O ther o fficers will have such pow ers and d uties as
may e prescribed by regulations.

21.(1) The Board may, for the purposes of carrying out
its duties and functions imposed under this Act, appoint
the following Committees, namely:-

(1) Curriculum and Syllabus Committee,

(i1) Examination Committee,
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(ii1) General Education Committee,
(iv) Professional and Vocational Education Committee, and
(v) such other Committee as may be found necessary.

(2) Every such Committee shall consist of such members
of t he B oard a nd of s uch ot her pe rsons as t he B oard m ay
appoint.

(3) E verys uch Committee, exceptthe E xamination
Committee, may co-opt persons to be members to the extent of
one-third of the members appointed to it.

(4) M embers of s uch C ommittees s hall hol d of fice for
such time as the Board may determine.

(5) Subject to the provisions of this A ct and three rules
made t hereunder t he dut ies and functions of the C ommittees
shall be determined by regulations.

22. All matters relating to exercise of powers conferred upon
the Board by this Act which are by regulations delegated to any
Committee a ppointed under section 21 s hall stand referred to
that Committee, and the B oard be fore exercising such powers
shall receive and consider the report or recommendation of the
Committee with respect to the matter in question.

23. (1) The Board m ay m ake r egulations for t he pur pose of
carrying out the provisions of this Act.

(2) In particular and without prejudice to the generality of
the f oregoing po werst he B oard m ay m aker egulations
providing for all or any of the following matters, namely:-

1.  Thec onstitution,pow ersa nddut ieso f
Committees appointed under section 21 ;

ii.  courses of studytobe 1aid dow n for di fferent
examinations;

iii.  marks required for passing in any subject and the
examinationa sa w hole,a nd f orc redita nd
distinction in any subject ;

iv.  qualifications, a ppointment a nd r emuneration of
examiners, paper-setters and others;

v. conducting examinations a nd publ ishingt he
results ;

vi.  conditions of recognition of Schools ;

vii.  conditions unde rw hich ¢ andidates s hall be
admitted to the examinations of the Board;

viii.  disciplinary m easures f orm alpracticesi n
examinations ;

ix. fixingof feesand chargesi n respectof
examinations ;

x. provident f und, e tc.,f ort he be nefitof t he
employees of the Board ;

xi.  rate of travelling and daily allowances to the non-
official members of the Board or Committees ;
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delegation of pow ersor a ssignments of
functions t o C ommittees f ormed unde r t his
Act, and

all matters w hich, by this Act, are to be or
may be provided for by regulations;

Provided that all regulations, alterations and
revocations t hereof's hall be s ubject to
approval by the State Government and s hall
be published in the Official Gazette.

Xil.

Xiii.

24. The Board shall further to the State Government such
reports, returns and statements and such other information
relating to any matter under the control of the board as the
State Government may require.

25. If in the opinion of the State G overnment, the B oard
has s hown 1 ts i ncompetence t o pe rform , or persistently
made default in the performance of the duties imposed, or
exceeded or abuse the powers conferred upon it by or under
this A ct; the State G overnment s hall formulate in writing
specific ch arges a gainstt he B oard in respect of t hose
matters and shall forward a ¢ opy of such charges tothe
Board w ith directionto  submita ny comments or
explanations i n respect thereofto the S tate Government
within such period as may be specified in this behalf. After
the c onsideration of the c omments or e xplanations of the
Board, t he S tate G overnment m ay, 1 fitt hinks fit,b y
notification supersede the Board and thereafter reconstitute
the B oard 1n accordance w ith the provision in section 4
and in every such case, the State Government shall, as soon
as may be, lay be fore the State Legislature a copy ofthe
said notification together with the statement of the reasons
which led such reconstitution.

26. Until the Board is reconstituted after supersession under
section 25, t he duties a nd pow ers of the Board shallbe
performed and exercised by, and the property of the Board
shall ve sti n, s uch pe rson or a uthority ast he S tate
Government may specify by notification.

27. The State Government may make rules for carrying out
the purposes of this Act.

28. As on the date on which this Act comes into force the
Assam Secondary Education Act, 1961 in its application to
the S tate of M eghalaya and the M eghalaya Secondary
Education Act shall stand repealed.
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MEGHALAYA ACT 24 OF 1973

THE MEGHALAYA BOARD OF SCHOOL EDUCATION (AMENDMENT) ACT,
1973.

(Received the assent of the Governor on the 24h August, 1973)
[Published in the Gazette of Meghalaya, Extraordinary, dated the 29™ August, 1973]

An

Act
to amend the Meghalaya Board of School of Education Act,1973

Be it enacted by the Legislature of Meghalaya in the Twenty-fourth Year of the
Republic of India as follows:-

Short title and 1. (I)This A ctmay be called the Meghalaya Board of
commencement School of E ducation ( Amendment) Act, 1973.

(2) It s hall com einto force on such date as the S tate
Government may, by notification in the O fficial Gazette,
appoint.

Amendmentof 2. Inthe Meghalaya Board of School E ducation Act, 1973,
section 15 of

Moahalavs Act section 15,-
1Oe3f fg%a ¢ (1) The comma “(,)” after the abbreviation “Ltd” shall be

omitted and between the abb reviation “Ltd” and the
word “as”t he w ords “ oran yo ft he N ationalised
Banks” followed by a comma “(,)” shall be inserted ;

(i1) The full stop “(,)” at the end shall be substituted by a
colon “(:)”; and

(i11)The f ollowing s hall be 1 nserted a s pr ovisot ot he

section, namely :-

“Provided that it will be not necessary for all the moneys
to be kept in any one Bank or Treasury.”
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